*| TEM NO 12 COURT NO. 2 SECTI ON XI |
SUPREME COURT OF | NDI A
RECORD OF PROCEEDI NGS
I.A No.2/2017 in Cvil Appeal No.8513/2012
DY. | NSPECTOR GEN. OF POLI CE & ANR. Appel | ant (s)
VERSUS
S. SAMUTHI RAM Respondent ( s)
(For permission to file application for clarification/nodification
of Court &#39;s order dated 30.11.2012 and office report)
Date : 09/05/2017 This application was called on for hearing today.
CORAM :
HON&#39; BLE MR. JUSTI CE DI PAK M SRA
HON&#39; BLE MR JUSTI CE A M KHANW LKAR
For Appellant(s) M. B. Balaji, AOR
M. Mithuvel Palani, Adv.
M. S. Kumar, Adv.
M. Vieravan, Adv.

For Respondent (s)
M. Balaji Srinivasan, AOR

M. Sangram S. Saron, Adv.
M. Shree Pal Singh, AOR

M. A ay Bansal, AAG
Ms. Veena Bansal, Adv.
M. Sanjay Kumar Visen, Adv.
M. Dheeraj CQupta, Adv.
M. CGaurav Yadava, Adv.

UPON hearing the counsel the Court nmde the follow ng

ORDER

Havi ng heard | ear ned counsel for t he appl i cant, we
are not inclined to nodify the  judgnent. However,

di sposed to gr ant ei ght weeks&#39; time to conply
directions passed in the judgnent.

The interlocutory application is, accordi ngly,

di sposed of.

(Chetan Kunar)

Court Master (H. S. Parasher)

Court Master



